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Petition(s) for Special Leave to Appeal (Civil) No(s).11004/2007
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UPON heari ng counsel
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ORDER

Petitioner(s)

Respondent (s)

These petitions were called on for hearing today.

Sr. Adv.
Suni| Cupta, Sr.Adv.

Vi neet Bhagat, Adv.

Nar endra Shar ma, Adv.
Satya Priya Kanra, Adv.

M. Shail Kr. Dwi vedi, AAG
M. Krishnan Venugopal , Adv.

M. Arvind Verma, Adv.
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nkat eswar a Rao, Adv.
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the Court made the follow ng

M. Shanti Bhushan, |earned senior counsel started his

argunents at 10.35 AM and concluded at 11.25 AM Thereafter,

M. Sunil

Qupt a,

| ear ned seni or counsel

started his argunments and



addressed the Court upto 11.45 AM After that M. Krishnan
Venugopal , | earned counsel started his arguments and nmade his
submissions till 12.30 PM

Heari ng concl uded.

Judgment reserved.

(Shashi Bala Vij) (Neena Ver ma)
Court Master AR- cum PS



